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Kahli & Qthers Shri S.K. S ey
APPLICANT(S) ' i SCOU Nggg fney
~ VERSUS . |
. ~ Imion of Indiz
RESPONDENT(S) = : COUNSEL.
,D?teJ Office Report - Orders .
4.5.1990.

|Fresent; Shri S.X. Sawhney, Counsel for the

-applicant.

Heard the learned Counsel 6f-"the

applicant. qure is no impugned order

against which the present application has Deen

filed. Moreove:, it is neticed that a
4 represen*ation has been made by the agplicants

to their superiors, only onm 6,11,1989 and

- W1t%2ut waxtlng for the decision thereon,
“asme waiting for a reasonable pericd, *hov n ve

come befone'thls irlbunal by way of this

application. We accordingly hold that the

present application is premature, and
therefore, dismiss the same.
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(I.K, Rasgotra) (T.5. Oberci)
Member (A) , Member (J)




